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terrent penalties and greater 
reaort to prosecutions.

(d ) Ih t Police patrol launch was 
temporarily out of commission for 
gome time as certain spare parts were 
not available. As there are other 
means for dealing with smuggling, it 
cannot be said that the absence of the 
launch for some time by itself, in­
creased the volume ot smuggling.

Schools for Adults
___ /S h rl Kodiyan:
*■” * \  Shri Warior:
Will the Minister of Education be 

pleased to state:
(a) the total financial assistance 

given to voluntary agencies for estab­
lishing adult schools during the Second 
Five Year Plan period so far;

(b) whether any evaluation has 
been made by the Central Govern­
ment as to the actual working of these 
schools; and

(c) if so, the results thereof?

Ik e Minister of Education (Dr. K. 
L. Shrimall): (a) Rs. 60,000.

(b) No, Sir.

(c) Does not arise.

Mining Leases in Orissa

2950. Shrl Fanigrahl: Will the Min­
ister of Steel, Mines and Fuel be 
pleased to state:

(a) whether it is a fact that the 
Orissa Government have recommend­
ed the applications of certain private 
mine owners in Sukinda area in 
Orissa for grant of mining leases for 
iron ore; and

(b) if so, whether Government 
have given their approval?

The Minister of Steel, Mines and 
Vtael (Sardar Swaran Singh): (a) Yes, 
Sir. Hie Government of Orissa had

recommended two applications fo r  
grant o f mining leases for iron ore in 
Sukinda

(b) Government of India have ap­
proved of the grant o f mining lease in 
favour of one of the applicants. The- 
other application is under consider­
ation.

Expenditure-Tax and Wealth-Tax- 
in Jollundur District

£951. Shri Daljit Singh:
Minister of Finance be 
state:

Will the
to

(a) the number of assessees of 
expenditure-tax and wealth-tax in the 
districts of Jullundur division of. 
Punjab during 1958-59; and

(b) the amount assessed therefrom?
The Minister of Finance (Shrl 

Merarji Denai): (a) The number of: 
assessees liable to expenditure tax and 
wealth-tax, as borne on the registers 
of the department on 28-2-1959 was- 
as follows:—

Rs. 
49

495
Expcnditure-tax
Wealth-tax

(b) The demand raised in respect o t  
these taxes upto 28-2-1959 amounted 
to:—

Expcnditure-tax
Wealth-tax

R t.

26,850

3,81,000
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Scheduled Castes and Scheduled 
Tribes

<953. Shri B. K. Gaikwad: Will the 
'Minister of Home Affairs be pleased

•'Sir j\Sate*

(a) whether it is a fact that the 
voluntary non-official organisations 
-working for the welfare of Scheduled 
Castes and Scheduled Tribes and 
which have been recognized by Gov­
ernment for grant-in-aid purposes, 
maintain the percentage of Scheduled 

"Castes and Scheduled Tribes persons 
in their establishments; and

(b) if so, what is the percentage*

The Deputy Minister of Home 
Affairs (Sbrimati Violet Alva.): (a)
No, Sir.

•(b) Does not arise.

Nagas Hostiles

2954. Shri L  Achaw Singh: Will
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that as many 
as 30 Naga hostile camps have been 
set up in Tamenglong sub-division of 
Manipur; and

(b) if so, whether these camps are 
run by Naga leaders from Naga Hills 
'Tamenglong area?

'The Minister of Home Affairs 
IShri O. B. Pant): (a) and (b). Gov­
ernment are not aware of any such 
camps.

Vmm Car W «U ta p  In D A i
3955. Shrtw sflB a M tk oaA qri;

W ill the Minister o f Home Affairs be 
pleased to state:

(a) whether Government’s attention 
has been drown to the news appear- 
in the ‘Indian Express' dated the 21st 
March, 1059 to the effect that a large 
number of unauthorised and unlicens­
ed motor car workshops are function­
ing in Delhi and that there is a general 
complaint about the repairs they carry 
out to motor vehicles brought to 
them; and

(b) it so, the action taken or pro­
posed to be taken in this regard?

The Minister o f Home Affairs
(Shri a  JR. Jtaaft); (»> Yea

(b) The Delhi Municipal Corpora­
tion and the New Delhi Municipal 
Committee are empowered under the 
law to prosecute those who are found 
running a major workshop in private 
premises without a valid license 
Similarly, these local bodies have 
power to take action against persons 
who carry out repairs on a part of a 
street and keep motor parts lying on 
the street. These powers do not ex­
tend to the regulation of the technical 
efficiency of the work done in the 
workshops, which is a matter between 
the owner of the vehicle and that of 
the workshop to which it is entrusted 
for repairs.

Representation of Scheduled Castes
and Scheduled Tribes in Govern­

ment Services
2956. Shri Ayyakannu: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether all the Departments 
under Government of India have 
been regularly ssubmitting periodical 
reports since 1955 regarding the re­
presentation ratio and the vacancies 
not filled up by Scheduled Castes and 
Scheduled Tribes in services;

(b) whether submission of such 
reports by the Departments is obli­
gatory; and




